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UrOer  c3Led 28.12004 

This Qrioin1 Z\pp.iJ-cation was filed on 3' O3 

On 	' € O3 defoe ts were pointed oe; by the 

Rc.jistry and accordingly liberty was qranted to 

U'L applic at to remove the defects nj/ 

No steps havinq been taken to rQmovo con de Ccc 

tip n tter was 1istcd befOe the 

w htn none appeared on be hal S: of the npp l icant before 

th 	Re q.t strat s C onrt and in the s aJ. p remiso s 

th 	matter tias bccn 3..i.s ted bofo: Lh Lhnc h today 

fop orders. 

Unless the do fec 1;s as poin Lc. out by the 

RjLstiy are removed by 20,22004 	s D.A. shall 

be disni.:d w I Thou L any re Cc. rcnce 

dena a copy of this order to the applie ant 

inj his given address and a Copy of t: orda.c be 

set to oar i.sscciation for being d.t eplayed on the 

ioic board, 

t.j:R (JUL42 LAL.) 


